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Report and Accoumts (1990-91) of the
Narmada Confrol Avthority and related

papers

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMA-~
TI K. KAMLA KUMARI): Madam,
on behalf of SHRI VIDYACHARAN
SHUKLA): I lay on the Table a copy
each (in English and Hindi) of the fol-
lowing papers:—

(i) Annua] Report and Accounts of
the Narmada Control Authority, for
the year 1990-91 together with the
Audlt Report on the Accounts.

(iiy Statement giving reasons for the
delay in laying the papers mentioned
at (i) above.

[Placed
2499./927.

in Library. See  No. LT-

Notificition of the Border Roads Deve-
lIopment Board and relaged papers

THE, MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
NATURAL GAS WITH ADDITIONAL
CHARGE OF MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
(SHR1 S. KRISHNA KUMAR): Mad-
am, I lay on the Table a copy (in Eng-
lish and Hind\l) of the Border Dtvelop-
ment Board, Notification /G.S.R. No.
214, dated the 9th May, 1992, publish-
ing the General Central Services, Group
‘B’ posts (Amendment. Rules, 1992, to-
gether with g statement giving reasons for
the delay in laying the notification. [Pla-
ced in Library. See No. LT-2472/92].

REPORT OF THE PUBLIC ACCOUNTS
COMMITTEE

SHRI R. K. DHAWAN: (Andhra
Pradesh): T lay on the Table a ocpy (in
English a4 Hindi) of the Thirty-first Re-

[ 17 AUG. 1992 1]

!

on tenth Schedule of
Constitutions

222

port of the Public Accounts Committee
on Slum clearance and improvement of
slums and economically weaker sections
housing programme.

RE: DEMAND FOR‘ DISCUSSION ON
TENTH SCHEDULE OF CONSTITU-
TIONS

THE DEPUTY CHAIRMAN: Special
Mentions. . .

=l HIgFAE AFNE I% "W WE-
wa  (Sav wew) : Few, fow A
F qiggTdz & Hed 47 @ie w0
g g, foo g & masri ¥
&9 W E, 99 % §9" H  §wEd
fagr o § BfsEw @1 AOfw fon
97 . (soEwT)
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SHRI B. K. HARIPRASAD (Karna-
taka): Madam, I have to raise an im-
portant matter. I would like to draw the
attention of the Home Minister. .. (Inser-
ruptions)

Soavmfa - gwEm fasgr S oEy
gov dfsm . (Haam)

#\ HIGEAT AT TH NN AFT -
qeW, wh T oW fafwe way
g & = o= aF #if 7w 7 IFar
ST few, Ffew 9wl | (o)

TU] Transliteration in Arabic Script.
*Not recorded,
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I am not permitting..
.I am not permitting.

.(Interruptions) . .

Ké:”uW/U“’ZG(ML
ZU:’J/ < /_ B s
VMJ/U/J(/J,L ‘ij‘_.v-/
R -4 -7 4

THE DEPUTY CHAIRMAN: I am
not permitting. Please take your seat...
‘(Interruptions) .. .1 will allow Mr.
Yashwant Sinha to ask aboug this...(In-
terruptions) ... 1 am not permitting. ..
(interruptions) ... 1 am mnot permitting.
I am not permitting, Please sit down.
_ Yashwant Sinha.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh); Madam, this a very
serious matter.

*Not recorded.
#[ ]Transliteration in Nrabic script.
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SHRI YASHWANT SINHA (Biha
She has identified me. . ..(inferr
tions). ..

2

SHRI MENTAY PADMANABHA
This is a very serious matter. This €
vernment is enginecring defections in
the parties. We are not discussing °

.. (interruptions) .., We are discuss
only the conduct of the Government.

THE DEPUTY CHAIRMAN:
down. Take your seal. ...(interruptio
. .Please take your seat. Please t:
your seat. . ...(interruptions)... I m
say that a matter of the other Ho

I will not permit to be raised in t
House. ...(interruptions)... 1 am 1
permitting.

SHRI MENTAY PADMANABHAI
Madam, we are not arising the matl
of other House. We are raising 1
conduct of this 'Government. ...(int
rupticns) ... This Housg has the rig
to discuss the conduct of the Goves
ment. ... (interruptions) . ..

SHRIMATI RENUKA CHOWDH
RY: Madam, we are not discussing &
matter of the other House. ... (interru
tions) . ..

SHRI MENTAY PADMANABHALI
We are not raising the matter of tl
other House. ... (interruptions)... \
are discussing the dembcratic  proce
the parliamentary system of the Gover
ment which. .. (interruptions). . .

SHRI YASHWANT SINHA: Mada
it is a very serious matter. ... (interru
tons)... A serious matter invelving %
eithics of public life has been raised.
is a question of the ethics of public lif
That is the question which has be
raised. ... (interruptions).., And, M
dam Deputy Chairman, 1 gave you
notice of privilege.... because I felt th
one of our 'hon. Members’ privilege w:
breached by the allegation. I would lil
to know from you—many days have pa
sed—what ig the fate of. that notice «
privilege that Mr. Dayanand Sahay ar
1 had given. ... (inferruptions). ..
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SHRI V. NARAYANASAMY (Pondi-
cherry): Madam. . . (interruptions) . . .

THE DEPUTY CHAIRMAN: Please

-..(interruptions) ... Just a minute,.,
(interruptions) . ..

SHRY V. NARAYANASAMY :*
... (interruptions) . ..

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, no, I am not permitting
... (interruptionsy . . .

SHR1 S. JAIPAL RFDDY (Andhra
Pradesh ) : Madam . . . (interruyptions) . . .

THE DEPUTY CHAIRMAN: let me
answer Mr. Yashwant Sinha’s query...
(Interruptions) ... .1 have to answer his
query because he has given a notice of
privilege. He has given a notice of
privilege and we have given it to the
Secrefarfat to make enquiries. Whatever
the normal procedure is we will follow
it. We write to the Member against
whom the privilage is or the  person
against whom the privilege is and what-
ever is the answer that comes we will
take note of it...(inferruptions). ..

§HRI S. JAIPAL REDDY: Madam,
1 wish to draw your altention to another
aspect. . . (interruptions) . . .

THE DEPUTY CHAIRMAN: What
another aspect?. .. (interruptions). . .

st waeray fem (fwETY)
agreAT, §MT 21EH AT T G ST §
aaz-fas o 9o & gw S A
FE ... (wrTEe)
THE DEPUTY CHATRMAN: If two

people speak together I cannot hear...
(Intetruptions) .

SHRI S. JAIPAL REDDY: Madam,
in the past, in this Honse when a Mem-
ber of var party, Mr. Chimanbhai Mehla
was expelled by our party you were
good enough to declare him as “with-
out party affiliations”. when Mr. V. P.
Singh was expelled from the Congress
(Iy he was declared an unattached Mem-
ber. .. (interruptions) ... Let me formu-

*Nol recorded,
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late my submission. Mr. Pranab Mukher-
jee was expelled form the Congress (1)
and he was declared an unattached Mem-
ber. Mr. Upendra has been declared
an unattached Member following expul-
sion from the TDP, Now the ruling given

by the Speaker of the Lok Sabha....(In-
terruptions) . .,

THE DEPUTY CHAIRMAN: You
capnof discuss the - Lok Sabha Speaker

... (interrupticns) . . .

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Madam, how can
he discuss the other House. .. (interrup-
tions) ..,

SHRI V. NARAYANASAMY: Ma-
dam, he cannot discuss. . . (interrup-
tions) . ..

THE DEPUTY CHAIRMAN: T can
handle it. T am still in the Chair...(in-
terruptions) ... Please, I am still in the
Chair. T know how to handle it.. . (inter-
ruptiony) .., 1 will remind the Member
... (interrupticns) . ..

SHRI S. JAJPAL. REDDY: I will
withdraw my reference. . . (interruptions)

THE DEPUTY CHAIRMAN: Please,
withdraw your reference to the  hom.
Speaker. We do not discuss anything of
the other House. T gave my ruling...
(interruptions). . .

SHRI S JAIPAL REDDY: Madam,
in defence to your advice I withdraw
my reference to a certain ruling. Now
the question arises in the new confext
whether the powers of a political party
have been decreased or increased after
the Tenth Schedule. The procedure for
expulsion of Members!, . . (interrup-
tions) . ..

SHRIMATI JAYANTHI NATARA-
JAN: How does it arise here? How
can he raise it?

SHRI MOHAMMED AFZAL  alias
MEEM AFZAL: Iy will arise. .. (inter
ruptions) . .,
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THE DFEPUTY CHAIRMAN: Ms.
Natarajan, T am quite aware of the situa-
tion. . . (interruptionsy ... Let me handle
it. Just a minute. First let me hear him
and then T will give my ruling. Let me
hear him. .. (interrupiions)...1 will give
my - ruling. Please. .. (inferruptions)... T
will give my ruling. .. (interruptions). ..

SHRIMATI JAYANTHI NATARA-
JAN: Tf he has a right fo raise it, T too
have a right to bring something. .. (in-
terruptions) . . . -

THE DEPUTY CHAIRMAN: You
can bring something if you like.  You
can take my permission and I will per-
mit you, But let me handle it myself.
Please. . . (interruptions) . . .

SHRIMATI JAYANTHI NATARA-
JAN: Madam, is anybody preventing you
from handlimg it yourself?.. . (interrup-
tion) . .. '

THE DEPUTY CHAIRMAN:  Yes,
you are saying, ‘how are you allowing
it?’ 1 am .within my right to allow him
and T am within my right to allow you
also. So T wil] allow you. But let him
finish. Then I will allow you:..(inter-
ruptions) . ..

SHRIMATI JAYANTII NATARA-
JAN: That is why I am asking. If he
finishes how can I arise my point of
order? ... (interrruptions). ..

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: The Prime Mimister is
. ... (interruptions) . . .

THE DEPUTY CHATIRMAN: No,
please do not take any names. Mr. Afzal,
I am warning you. Plkease do not bring
the Prime Minister into it. T will not
vermit it. T am not allowing it...(inrer-
ruptions) . ..

SHRI MENTAY PADMANABHAM:*

THE DEPUTY CHAIRMAN: Nothing
will go on record...(Interruptions). ..
I am not allowing any rcference to the
Prime  Minister. . . (Interruptions) I am

* Npt recorded,
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not permitting it...(Inferruptions) Will

you please sit down, Mr, Narayanasamy?

(Interruptions) Will you please take

vour seat? (Inferrupticts) Please take

your seat...(Interruptions)

SHRIMATI JAYANTHI NATARA-

" JAN: T was on a point of order

THE DEPUTY CHAIRMAN: You
didnt get up on a point of order. You
just got up. you had said that you were
getting up on a point of order, I would
have listened "to you. (Inferruptions)
You did not. 1 can hear cverything. T
have never disallowed your point of
order. Tf you had got un om a point of
order, 1 would have allowed you...(In-
terruptions) You didn’t. No. You asked
as to how I was allowing him. I can
see the record and T kmow it very well.
I know my job. You asked, “How are
you allowing? ... {(Inferruptionsq Please,
I would be thankful if everybody is quiet.
Pleasc, let me handle the situation. Mrs.
Jayanthi  Natarajan asked, how I was
allowing. T am in my right to allow him.
T am also in my right to give my rul-
Iing. I am in my right to allow you
alsgp. if you want to raise anything.
When vou ask for it, T will give you
the permission. T am  not denying you
the right. Bug let your turn come...{In-
terruptions)

SHRT V. NARAYANASAMY: T- have
a bit of advice of Mr. Jaipal Reddy.

THE DEPUTY CHAIRMAN: Please,
just a minute. . - (Interruptions)

SHRI V. NARAYANASAMY: *

THE DEPUTY CHAIRMAN: Mr. V.
P. Singh i not a Member of this Hou-
se, nor the Speaker. 1 am not permitting
... (Interrupticns) Please, let me be
heard. T am not permitting  anything
about any Member of the other House,
mention of any Member of the  other
House. Anything happering in the other
House is not a question to be discussed
here.  So I am not permitting it,

SHRI P. SHIV SHANKER (Gujarat):
1 am on a point of order.

SHRI S. JAIPAL REDDY:
not completed my submission.

T have
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THE DEPUTY CIAIRMAN: He is
on a point of order.

SHRI P. SHIV SHANKER: Madam,
you in your wisdom have been  pleased
to allow a matter of being raised......

THE DEPUTY CHAIRMAN: T did
not allow in my wisdom. He just got up.
My wisdom is not so poor...(Interrup-
tions) Unless and until T hear, T cannot
say that you cannot speak as if I am a
dictator that I don’t allow anybtody. 1
should listen and then say ‘no’. That is
how T am allowing you.

SHRI P, SHIV SHANKER: I am on-
ly trying to suggest...{Interruptions)

THE DEPUTY CHAIRMAN: Let me
hear Shiv Shankerii.

SHRI P. SHIV SHANKER: There is
a very thin edge. The matter has ne-

cessarily a reference to the ruling that has

been rendered in the other IHouse,

THE DEPUTY CHAIRMAN: T have
not permitted it.

SHRI P. SHIV SHANKER: That is
why 1 say that it is a razor’s edge on
which we are walking. I would not like
to go into the merits of it. But could
one make wild allegalions against the
Prime Minister?

THE DEPUTY CHATRMAN:

1 said,
‘N5 allegation.” )

SHRI P. SHIV SHANKER: His son
who is not a Member. ..

THE DEPUTY CHAIRMAN: 1 said,
“No allegations.”” That ruling also I have
given,

SHRI P. SHIV SHANKER: That is
what I am saying.

THE DYPUTY CHAIRMAN: No al-
Jegation and no mention. . . (Interrup-
tions) ‘

SHRI MENTAY PADMANABHAM:
7 didn't make any allegation. T only re-
ferred to curtain things,

[17th AUG, 1992]
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THE DEPUTY CHAIRMAN: I am
not permitting. .. (Infcrruptions) No, 1
am not permitting it, please.

. SHRT S. JAIPAL. REDDY: let me
complete my submission in one minuvte,

THE DEPUTY CHAIRMAN: Please
let me refer to Shiv Shankerji and ¢lari-
fy myself. 1 have made it very cléar be-
fore.

Ft W alg 97 gET 9 qalaw §

Anything concerning the other House,
any Member concerning the other House,
any ruling pertaining to the other House,
we are not referring to it in this House
and any mention, any allegation, made
against either amy Member who cannot
defend himself or herself here or any al-
legation against the Prime Minister, I
am not allowing it...(Intcrruptions)

SHRIMATT RENUKA CHOWDHU-
RY: We are. raising a matter which con-
cerns the Tenth: -Schedule of the . Consti-
tution. Do we have a right to discuss it
or not?

THE DEPUTY CHAIRMAN:
not allowing it  because
Member of this  House
tions)

I am
he is not a
... (Interrup-

SHRI V. NARAYANASAMY: Mr.
V. P. Singh is the Llader of that Party
... Unterruptions)

THE DEPUTY CEAIRMAN: I am
not allowing the Prime - Minister. . . (In-
terruptions)

SHRI V. NARAYANASAMY: For the
split in the Janata Dal, your leader, Mr.
V. P. Singh is responsible. Kindly disci-
pline him. .. (Inrerruptions)

SHRI S. JAIPAL REDDY: Madam,
I have sp far referred to ... (interrup-
tionsy. . .

THE DEPUTY CHAIRMAN: If any

Member refers to the pame of a Lok
Sabha Member or any reference to the
Tenth Schedule, I am no permitting, Up
till now, the names of Rajya Sabha
Members have been taken. One Member
of Rajya Sabha from -- Shiv Sena, ope
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[The Deputy Chairman]
Meémber from Janata Dal and one Mem-
ber from the Congress-I are being taken.
Up to tha point, T will allow. Beyond
that, I am not allowing. . . (interrup-
tions) . . .

SHRI YASHWANT SINHA: From the
treasury benches, a point has been made
that if somebody oplg for sale, they
are prepared to buy...(interruptions)...

THE DEPUTY CHAIRMAN: We
have got very heavy business...(Inter-
tions)...What is the issue before us?
1 don’t understand this. Please. .. {({uter-
ruptions) . ..

SHRT DIPEN GHOSH (West Bengal):
Madam, it is not a question of taking
any action against any Member. The
issue is about the application of anti-
defection Jaw,

SHRI S. JAIPAL REDDY: Madam, 1
have drawn vour altention to the heal-
thy and historic precedents set up by the
two formed celebrated Chairmen of this
House and also by your hon. self. To-
day these’ precedents are being queslion-
ed by the rulings given clsewhere. .. (lIn-
terruptions) . .. Therefcre, a cloud is now
hanging over the valadity, over the uti-
lity of the Tenth Schedule. We would
like to know if this antidefection law has
since been converted into a pro-defection
law.

SHRI DIPEN GHOSH: 1 want to
make a submission. .. (Interruptions). . .

st g T : AL AW AZNEAL, UF
aga g1 "fada agq 3. . (Sa=uw)

THE DEPUTY CHATRMAN: Just a
minute, please. There was no discussion
in this House. Mr. Jaipal Reddy, you
have just raised the issue. There is no
discussion about or change in the anti-de-
fection law at least in my knowledge af
the moment. I cannot give any ruling
as to what is going to be in future. So,
that matter is closed for me. Now we
will takeé up Special Mentions. .. (iitfers
rupfions) . . .

SHRI JOHN F. FERNANDES (Goa):
Madam, T am on a point of onder...
(interruptions) . .,

[ RAJYA SABHA ]
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THE DEPUTY CHAIRMAN: Jayan-
thi Natarajan wants to say something. ..
(interruptions). .. On the same subject?
...(interruptions)... 1 am not allowing
any mention of any ruling in the other
House. T will look at the ruling and...
(inferruptions) . . .

SHRI DIPEN GHOSH: T am not re-
fering to any  record...(interruptions)

THE DEPUTY CHAIRMAN: Even
any mention, very slightly, very far off,
made to any ruling in the other House
is not going to be recorded, That I can
assure the House.

SHRI DIPEN GHOSH: The question
i anti-defection law was passed by this
House alsa to restore morality in politics
and to prevent money-power playing any
role (interruptions)... That anti-defec- -
tion law hag now come under attack...
(interruptions) ... That anti-defection law
bas come under attack because of the con-
tradic’ory ruling given by various pre-
siding officers. Therefore, a situation has
arisen which demands a look at
the anti-defection law and there should
be a fullfledged discussion opn this
aspect so that moneypower camnot play
any role in corroding the morality of the
parliamentary democratic system. That
is the question,

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, 1 hemeld You... (interrup-

tions) . , .

SHRT DIPEN GHQOSH: I don’t want
action on this Member or on that Mem-
ber. .. (interruptions) . . .

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, I hear you and I tell you
that there is no discussion on the anti-
defection law under the Tenth Schedule
before the House.

SHRI DIPEN GHOSH: Now -a situa-
tion has arisen wherehy the anfi-defec-
tion law ilself %as come under attack
for the contradictory rulings given by
various  presiding  officers. . . (inferrup-
tions) .., ‘
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THE DEPUTY CHAIRMAN: K the
Govcrnment bring up a discussion, we

will find time and discuss it. Okay...
(Interruptions) . That is over. That
matter ig  ¢losed. .. (interruptions) . . .

That matter is closed...(interruptions). .

SHRI GURUDAS DAS GUPTA (West
Bengal): T want just a minute. .. (inter-
ruptions). ..

THE DEPUTY CHAIRMAN: On this
matter, 1 am not allowing any discus-
sion,

SHRI GURUDAS DAS GUPTA:
Madam, my point is that the political
enviropment in the country, on which
the stability of the nation and political
power depend very much, that political
environment js sought to be corroded,
is sought to be polluted, by the behaviour
of the representative of the  political
party which is in power in the country
today.

Madam, my poin¢ is not whether the
anti-defection law is properly working or
not. 1 do not...(Interruptions)... refer
to it. T am not referring to it...(Inter-
ruptions)... I do not refer to any rul-
ing...{(Interruptions) ...

THE DEPUTY CHAIRMAN: Please
refer to my ruling...{Interruptions)...

SHRI GURUDAS DAS GUPTA: I
do not refer to it...(lmerrupticns). ..

THE DEPUTY CHATRMAN: You do.
I want you to refer to it because T said
that there was no discussion on that. ..
(Interruptions) . ..

SHRI GURUDAS DAS GUPTA: Ma-
dam, I express my deep concern at the
way in which India’y ruling  political
party is behaving towards its opponents
as a result of which the political environ-
ment is seriously  polluted. With this,
Madam,. . . (Interruptions) ... no~ fraud,
na scandal, no blackmail, no use of black
money, can be prevented. That is my
concern, Madam. . . (Interruptions) . . .

SHRI S. JATPAL REDDY: Madam, I
suggest. . . (Interruptions) . . . that  the
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anti--defection Act be aken up immedia-
tely for discussion because it is upder-
altack by the power of money...(Inter-
ruptions) ... The purpose of the anti-
defection .

law is being defeated. Therefore, I sug-
gest, madam... (Iaterruptions)... and I
plead that the discussion on the anti-
defection law be taken up immediately...
(Interruptions).. ,

THE DEPUTY CHAIRMAN: You
know, Mr. Jaipal Reddy, that is not ub-
der discussion now... (Interruplions)...

SHRI S. JAIPAL REDDY: I want it
to be taken up immediately... (Interrup-
tions)... Madam, this miscomduct of
the Congress Party... (Interruptions)...
the attempt of the Congress Party 1o
use money to induce people to  defect
should be discussed... (Interruptions)...

THE DEPUTY CHAIRMAN: Mr, Jai-
pal Reddy, I said, at the moment ther¢
is no discussion on it, that is mot under
discussion. Yes, Mr. Mathur,., (Inter-
ruptions).. . )

SHRI S, JAIPAL, REDDY: Madam, I
request vyouw,... - (Interruptions)... 1 re-
quest the House, to take it up immedia-
tely... (Interruptions).., Madam, I
appeaj to the House to agree to the dis-
cussion., . (Interruptions).., ang I ask
them to reply to the allegation that the
Congress (I) Party is using big money
to buy Members of Parliament... (In-
terruptions)., . .

No,
Mr.

THE DEPUTY CHAIRMAN:
please... (Interruptions)... Yes,
Mathur.,, (Interruptions)...

SHRI S. JAIPAL REDDY: The Cong-
ress Party has beep uding its money po-
wer to induce  defectioms... (Interrup-
tions).. .

THE DEPUTY CHAIRMAN: No,
please... (Interruptions)... 1 am not
aliowing this any more... (Interrup-
tions).. . :

SHRI S. JAIPAL REDDY: No, no...
(Interruptions).. .




235  Demand for discussion

THE DEPUTY CHAIRMAN: 1 am
nop allewing anything.. . (Interruptions)
---I am not allowing any ullegation with-
out substantiation... (Inicrruptions)...
I am not allowing any allegation without
proof ... (Interruptions) . . .

THE LEADER OF THE HOUSE
(SHRI 8, B. CHAVAN); Madam, I am
strongly refuting the allegation made by
my honourable friend, Shri Jaipal Reddy
... (Interruptions) . ..

SHRI MENTAY PADMANABHAM:
Are 'you prepared for a discussion on the
anti-defection law?. .. (Interruptions).. .

SHRI S. JAIPAL REDDY: You agree
t> a discusslon.. . (Interruptions)...

SHRI MENTAY PADMANABHAM:
Wiil the Government agree to a discus-
sion on the anti-defection jaw?.,. (Inter-
ruptions) . .. ‘ .

SHRI S, JAIPAL REDDY: Madam,
you agice to a. discusSion on how the
Tenth Schedule of the Constitution has
heen totally nullified.. . (Interruptions)...
1§ has been reduced to a piece of paper
and it Is being thrown into the dustbin...
(Interruptions).., Therefaye, 5 party of
the Constitution has beer totally nuil-
fied.. . (Interruptions).. .

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Madam, will the Leader
of the House agree to a discussion in the
House.. . (Iuterruptions).. .

THE DFEFUTY CHAIRMAN: Mr. Jai-
pal Reddy, just a  minuge.., ([nlerrup-

lions)... i dwE dfad, nw frae disa
.. (*@ag W)

SHRI V. NARAYANASAMY: What
were they doing, Madam, in Goa and
Aizoram?.. ... . (Intervuptions) .. .

THE DEPUTY CHAIRMAN: Mr. Na-
rayanasamy, please... (Inferruptions)...
Yon know, Mr. Jaipal Reddy, how we
discuss. The Members may demand. But
the discussion takes place when the Gov-
ernment brings forward a legislation. ..
(Interruptions)... 1 am just trying to
bring to the notice of the House hqw

’
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things proceed.  You know it very well
If the Government brings forward amy
Bill or any legislation for discussion
then we discuss it, finding the time.. .
(Interruptions).. . We 'have only fow
days Jleft and I do not think we have got
time to. discuss it...(Interruptions). ..

SHRI YASHWANT SINKA: Madam.
may I enlighten yoy ang the HouSe on
this?  The Leader of the House is alsc
here, He is aware and you are  also
aware that there was, some months ago,
an all-party meeting in which.. . (Inter-
ruptions).. . the poSsible amendments to
the anti-defection Act were discussed and
the Government alse promised that it
would bring forward a legislation re-
garding ths amendmenty to the anti-de-
fection Act.  So far, months and months
have passed by, but the Government has
kept quiet, No such legislation  has
been brought forward before Parliament.
Mow, should not the Home Minister and
the Leader of the House react to  this
and tell us about this? There has been
a demand from various sections of the
House that we should have a discussion
on the anti-defection Act. Even Mr.
Tpendra has made that demand... (In-
terruptions)... Even Mr. Upendry has
made g demand that there should bea
discussion on this... (nterrupiions)...

SHRI P. UPENDRA (Audhry Pra-
desh): Yes. Let us have a discussions. ..
(Interruptions).. .

SHRI-'YASHWANT SINHA: Then, why
is the Government shying away from a
discussion on the anti-defection Act?

I; there something in (heir  cupboard
that they want tg hide?
SHRI DIPEN GHOSH: The purpose

for which the anti-defection law was en-
acted. is defeated by manipuiation.  So,
it is the respomsibility of the House to
discuss it.- : St
oft fodeaT T@w (Wew 93W) ¢ WA
Fo TaawRAr @y ¢ fa fewwwa
1 famrfoar faw e ot & AW
qr TAqHE F7 a¥® ¥ W7 @Far g |
feadmer &1 warwar oqiewE &
qeE ¥ Y o7 A & (mEwT)
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SHRI S. JAIPAL REDDY: The House
in its wisdom can always iake a decision
to discuss any matter strainghtaway. The
House is the master of its own  proce-
dure.  The Housz can take a decision,
the Leader of the House can respond,
and we can have a discussion. It ‘is a

matter of urgent and paramount impor-
tance. {(Inlerruptions)

SHR{ SOMAPPA R. BOMMAI
(Orissa): Madam Deputy Chairman. ..
(Interruptions)

Tl ]Transliteration in Arabic Script.
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on ftenth Schedule of
Constitutions

SHRI MENTAY PADMANABHAM:
Madam, if the Government agrees, if the
other parties jp the House agree, we can
strainghtaway take up that discussion.

THE DEPUTY CHAIRMAN: Now, we
ara going ta have Spec\ial. Mengions.

SHRI MENTAY PADMANABHAM;
Mu«dam, the.Leader of the House should
react to it. (Inferruptions).

JowaT ;AT TE TR @ 8

fiezT s

SHRI SOMAPPA R. BOMMAI: Ma-
dam, the question is, the whole political
agmosphere in the couut:ry (Interrup-
tions)

L e : wAEA #T
fersaT g7 W 8 (awawwm) whe
@t FwT fedl S @ €

SHRI SOMAPPA R, BOMMALI: Death.
blows are given to the working of the
Parliamenfary system and the party sys-
tem. . In the country, the whole atmos-
phere has become vitiated, It requires the
special attention of this House. because.. .

AN HON. MEMBER: 1ok Sabha

SHRI SOMAPPA R. BOMMALI:...the
future functioning of chis House depends
upop healthy traditions, healthy practices
ang also implementing the iaw in letter
and spirit. Today, we find—without
making any allegations—that Members
are defecting from their Party, and there
have been indudzments,

AN HON. MEMBER: Which party?

SHRI-SOMAPPA R. BOMMAI:
party - Yes, 1 agree. (Interruptions)

My
THE DEPUTY CHAIRMAN: I have
given my ruling Mr. Bommai.

SHRI SOMAPPA R, BOMMAI: Pleass,
Madam. .

SHRI MENTAY PADMANABHAM.
There are inducements,
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SHRI SOMAPPA R. BOMMAI[- During
this one year, the Shiyv Sena has split,
the Telugu Desam has split, the MM has
split, and the Janata Dal now, Who is
engineering these defections? What  are
the offers?

SHRI MENTAY PADMANABHAM:
What are the inducements?

SHRI SOMAPPA R, BOMMAI: The
entire country knows how money power
is being played. (Inrerruptions)

Y T KA AT (IHTRY )
78 famteen @&y wwr, ga g
AT 87 g @t 9§ =nfam (smaww)

SHRT SOMAPPA R. BOMMALI- Please,
It is not a party matter,

&t SEwm warE MER: Tg 9
@Wag 1 A WY T F AT
T o wgr & F ogw oAmy & 4§,
4. =mgar & fa fewraw %31
(#m7eam™)

SHRI SOMAPPA R. BCMMAI:  ail
partiss are concerned. This ig the =oon-
cern of all those people who believe in
dzmocracy, even of my BJP friends. It

is the concerp of all people. It is not
a party matter.

THE DEPUTY CHAIRMAN: Mr.
-Bommai, [ would say...

SHRI SOMAPPA R. BOMMAI: I

would omiy urge that this matter be
permitted to be discussed immediately.

THE DFPUTY CHAIRMAN: Mr.
Bommai, T said, after my ruling, I am
no¢ permitting anything any morz  on
this. if the House so demands and
the Government so agrses and then there
is time permitted, the Chair hag no prob-
lem in discussing anything, Jus{ now,
1 have a problem. (Inieriuptions) 1 have
a problem to have Special Mentions.
(Interruptions) That matter is closed.

[ RAJYA SABHA 1

on tenth Schedule of
Congstitution

SHRI N, K. P. SALVE (Maharashtra):
Madam., .
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THE DEPUTY CHAIRMAN: Mr.
Salve, if I permit you, then I bave to
permit this side, then I have to permit
that side.  To me, after my ruling, it
is a closed mactter., We are not opening
it.  We are not allowing on (his matter.
I am not permitting anyone,
(Interruptions)

SHRI S. JAIPAL REDDY: As 5 pro-
test againSt the Government’s unwilling-
ness to agree itg a discussion on  the
subject, we stage a walk-out.

(At this stage, some hon, Members left
the Chamber) LA &

ot T A gwE (I W)
T AT @ W @ (wwum)

SHRI N. K. P, SALVE: Madam, we
cannot go by  default. (Juferruplions)
Madam, I wang to submit that if they
are walking out, that is 5 differenc thing.
Madam, on one pretext or the other, if
they want to waik out, I have nothing
to say. This antj-defection lew has not-wor
ked in a very satisfactory manner_ But then
there are a large many laws which have
not worked ip a satisfactors manner.
Have we ever in the House discussed any
law in a vacuum? How can we discuss
a law in a vacuum?

THE DEPUTY CHAIRMAN: Exactly.

SHRyY N. K. P, SALVE: And if they
want a law to be amended, let them
bring an amendment in regard o the
anti-defection law...(Interruptions).

SHRI YASHWANT SINHA: How can
this side bring an amendment? Govern-
menf js bound by its own Jaw.

SHRI N.K.P. SALVE: You are entit
led to bring in an amendment, Opposi-
tion is entitled to move a Bill for amend-
ing the anti-defection law. Iel it be
brought ,in that manner,

SHRI YASHWANT SINHA: 1s that
the view of the Government slso? What
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Mr. Salve is suggesting is that the Gov-
ernment wil] not bring their amendment.

SHRI N, K, P. SALVE: I am not
Saying that this js the view of my party.
I am only on the question of procedure.
I am not suggesting that it should be
done, I am only op the question ot
procedure. And the procedure is that in
this House ng law can be discusSed in
a vacuum,

SHRI SUNDER SINGH BHANDARI
(Rajasthan): Working of the anti-defec-
tion law can be discussed. There is no
obstruction to that.

SHRI N. K. P. SALVE: A law <an
never be diScussed in a vacuum. If you
want to discuss the working of a law
in a  vacuum, that i5 not permitted.
Therefore, I submit on the question of
procedure that it is not possible ia this
House or in apy Parliament anywhere
in the world 1o discuss apy law In a
vacuuni.

e qary o fedEee Eﬁ
W g @ . (SEww)
F g GEEIC § g 99 9 FEAEIT

F@ ¥ fau wng :rg"r fasrer @ @
g 1 I IA% gHo Tro Haw  FF
& F W g Foargw A

. (maww) = W fewswA L

faaet & Je (st fewee 3em):
dg WAT T FaT g | 3iE ¥ faa;

S e e
L:-;,‘,L,&’";JU i) (7 L,-/'

T L Laa,u
st Q7o ®o qYo §.FF : AT ot TF
& ¥ ... (SEEew)

SE WM AF 93q § fuwegy Feq
Higa, AATHA F ali #§ &, 72 /i
UF 987 2 | HAT I THRaT 8 gar
FT .. (ca=dT)

THE DEPUTY CHAIRMAN: Can we
stop here? I want (0 close this matter

+{] ‘'Transliteration in Arabic Script.
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on tenth Schedule of 24é

Constitution
because if yop keep it alive, them it
wil] go on.

st qomotfto awed : FEW W AT
fraet 2 | & &= @M (wrwaw)

THE DEPUTY CHAIRMAN: I bave
very clearly and in simple words said
that if the demand és from the Opposi-
tion to discuss the Tenth Schedule which
covers anti-defection law and if the
Government so agreeés to discuss it and
if we have the time, and it comes with-
in the procedure, the Chair has no ob-
jection to it. But I said it many times
that it kag to be in a proper procedure.
That is what I have said. 1t has to come
in a formal procedure, I cannor start a
dissussion on the ConStitutional amend-
ment just like that. It is not the ques-
tion of some problem ip Madhya - Pradesh
or Orissa or some other Seate. It is a.
very serious matter. It was takem up
in the Presiding Officers meeting. The
matter i before the Presiding Officers”
Conference, and your suggeStion is abso-
lutely correct, and the suggestion  of
Shiv Shankarji and Sikande, Bakhtji.

ot Atg wETw AmER (S
g3W) @ WA ITEEEl AFET,
zad WU g gEE g 1 Hus fae
Foagm | hu fed e g g &
T4 A ST FTT AR G607 FIA
2 5 gw qOeTe, U & A5 HIT
A FiA & AR ww mewfs ¥
a7 ARS &, FOAd ¥ ) AT ug
W1 FedleIgEa 52 WAeHT B, ..
(sqeu™) TvE W HT JATHILAY
1985 ¥ gNI 97 | 1985 § AFT
AF 1992 B W @ 7 G &
T E 1 mwemA A few FOFY
FH fwm &, w8l g, qT §, WWH
g W WEE GWErY 3 TAr g
gafau § #oF Arsww ¥ 9w S4Y
st ¥ fadeT s w@ar g g wer
S ﬁﬁﬁ‘ﬂmﬂﬁmgﬁ"ﬂ
dag ¥ fmd o1 woefos qw
9% Wl 7 % F g1 &
gaa qUms Ft, aWg qufau w3
IgF FE AW SEAR FE | T
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Hoisting of Pakistani

TG e arT at ffeurs ¥ o7
W FA ¥ af@dT 5% . . (sqaum)

FaHAER : UTIET WE & LI
A gar. . (wawm) sy FWOoan
aEa #¥ fF e S gqElr @
€ .. (saeET)

Let me aliow him. It is an impor-
tang matgter.

- (=mmww) &, ey s R
g, qgw wWigy WiEg A1 @ 8 fEY

HAE AT & ) L. (cHEyE)

RE: HOISTING OF PAKISTANI FLAG
IN KASHMIR VALLEY ON 14TH
AUGUST, 92

={ ST X AT (I wRw):
few, @dgar feaw & afcin
e H F fealy  fRY g
g FT gRT WE 8 ) 9%t 3@ @
afer o WEFX A FH dAST g F
qgi qx oy @ @ & fER 15
g %7 fadaar feam ¥ T wmw
AR, . . (MFAF)

Fqaarafa : o, ArET | aifag

Mt wadw YA WET 14
wueg ¥ fea mfeqa F €T qgTE
F oAifgw F 1 T I F AR
gq § AT AR 9T F WE W 467§
£ 7% WHAgT WHAT FTHAT & |
¥ ormg s wrgaT 6 s @ oan
Tl Y fEEE F "% FoaE
A g aey g .. (sa@w)
GT o @A AT & a1 FEAT S
g zw wed & arean 9 fF arfeena
UF a%h Al ar-Am F O A1
F@T & A gEA ATE O FA R
AT w¢ W g, ¥ oAl A qEg
FT W & W WA F aéagtrﬂ
qET E } F IAR dHAT FT
gTgar g | afFq «F R A A
feamar wRar § f %1 @ 9@
ZATQ a0Fs WAT I G0 A, AT 9
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BT R ) WWME-IIE 9T gETE mTeE
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AET AT | g@AT TREHT SRl A
w7 f§ 3 o7 fagr #30 eTwd &
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